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This OeAs was filed on 29.8.2002.
IPO/Bank Draft as required has net been filed.
Synops is/date chai:ﬁ has alse not been filed.
Eyreelope and copies of the O.A. have not been
£iled. The O.A. has not been filed in book-let
form. The case appears to be barred by
limitation. The aforesaid defects having been
pointed out by the Registry, the applicant
was asked to remeve those defects by 7.11.92.
But these defects have not yet been remeved.
In the said premises, the applicant is hereby
called upon to remove the defect by 15.10.03;
failing which this O.A., shall stand dismissed
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5?7«7; /65 evielins ~H. H/ 7/@ without any reference te the Bench.
nggw/a‘ﬂ G‘f?’/ﬁ/’bay‘?& A copy of this erder be sent te the

applicant in the address given in the O.A.
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